NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENN
[ Al BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, CHENNAI HELD AT 10.30 AM on te]q| 2ol

PRESENT: SHRI K. ANANTHA PADMANABHA SWAMY, MEMBER-JUDICIAL
SHRI S. VIJAYARAGHAVAN, MEMBER-TECHNICAL

APPLICATION NUMBER
PETITION NUMBER : CP/181&182/CAA/2018
NAME OF THE TRANSFEROR(S) : Samet Estates pvt Itd
NAME OF THE TRANSFEREE(S) : Welknown exports pvt Itd
UNDER SECTION ' : 230-232
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ORDER
PCS representing the Applicant present. Representative of Official Liquidator

present. Standing counsel for Income Tax Department present. PCS representing
the Applicant submitted that RD and OL has filed their reports. The representative
of Official Liquidator submitted that there are no adverse remarks in their reports.
A sum of Rs.50,000/- (Rupees Fifty Thousand only) is fixed as the fees payable
to the Chartered Accountant engaged by the Official Liquidator for scrutinizing

the accounts of the transferor company. Heard submissions. Order is reserved.
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